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No'ne f%r the éppl;canti. Mr S.Ali
Sr.C.G.5.C for the respondents.
" Notice has been served on respon
dent No.3. No show cause has: been sub-.
: ‘ mitted,.
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List for show cause and consider:
tion of admission on 16.1.97.
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Mr U.C. Das,

appllcant and Mr S. Ali, learned Sr.

for ‘the

C.G.S.C.

learned counsel

are
" present. J /

From the record it appears that" notices
were sent to the respondents by registered post
on 11.11.1996. So far respondent N03 is concerned
the Acknowledgment Due has been returned after
service. However, for the other respondents the
Acknowledgment Dues have not yet been returned
after ser,{f.@ce. As the notices were sent by registered
post onA'11.11.1996 it can be presumed that the

notices have been duly served.
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MreS. li. Now he is im charge at tdve &i
vhen th Mr.Choudhury was indisposed.
Therefore, he prays short adjournment.
Leét this case be listed for order
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No written statement has been filed
Several adjournments have been granted.
Mr S.Ali,learned Sr.C.G.S.C prays for ’
furt'jher eéxtension cf time. W& kawx I am

‘not inclined to grant any further adjcur
ment~fcr f£iling written statement.
Liet this case be listed for hearing

i on 9.3 1997 without written statement. -
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‘learﬁed Sr.

Mr A.K. Choudhury, learned Addl.
C.G.S.C., op behalf of the Mr S. Ali,
Sr. C.G.S.C., prays
adjournment on the ground of persdﬁél
difficulty of Mr Ali.

listed on 7.8.98.
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learned for an

Let the case be

. On the prayer of Mr. S.Ali,
C.G.S.C. this case is
adjourned till 14.8.1998. . .
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30.10.98 Mr. G.Sarma, learned C.G.S.C. *prays
- for tw5 ¢ weeks adjourmnen£ oﬁ the Iground
Office to show the name of ; T \1;. N '
that the case is 1likely to be settled
Mrs. N.D.Goswami, learned . L,
: counsel for the applicant in out . of court. Mrs. N.D.Gqswami has no
the cause list. ’ objection appearing on behalf of the applicant
Accordingly the prayer of Mr. is
By order allowed. |
. List oon 13.11.98.
S Vice-Chairmar
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Hon'ble Justice D.N.Baruah, Vice-Chairman.
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submits 'that /the' . matter is 1likely to
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There is no representatlon

case is adjourned till 29.1.99. a
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Two weeks time allowed for fili
of written statement on the prayer of
A. Deb Roy, c.G.S.C.

learned Sr. Fix
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- On the prayer of Mr. A.Deb Roy, learnec
Sr.
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0 1942.99.
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/\\77[000\ case is adjourned till 12.3.99, %
Vic?—Chainnan
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heard. %
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On the prayer
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Heard the learned counsel for th

parties. Hearing concluded. Judgmen
delivered 1in open court, kept i
separate sheets. The application 3

NO order as to costs.
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.
GUWAHATI BENCH . o

Originai.Application No.242 of 1996

Date of decison: This the 28thday of May 1999

i

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman

Md -Jalal Ali,
Resident of village Kahara, . .
P.0. Sarupeta, Barpeta, Assam. ' ......Applicant

By Advocate Mr M. Chanda.

- versus -

l. The Union of India, represented by the -
Secretary, Ministry of Defence,
New Delhi.
2.. The Director General,
Army Head Quarter,
Q.M.G.S. Branch, New Delhi.

3. The Deputy Commandant,
313 Company Sena Seva Corps,
" (Purti) Prakar 'F', 313 COY ASC, °*

(SUP) TYPE "F" C/0 99 APO. - "+.....Respondents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. o
ORDER

BARUAH.J. (V.C.) e

The applicant is the élder.brother of Ajit Ali (since
deceased). Late Ali was an employee of the 313 Coy, ASC. He

died in harness on 11.7.1991. He was the only earning member
of the family. After the death of Ali the applicant, being
his .brother} appiied for ‘compassionate appointment on
4.1.1995. Thereafter the authorities asked the applicant for
supplj of some ddcuments; Smti Nakjon Bibi- mother of the

deceased Ajit Ali was intimated that the case. of the

R —



)

applicant was under consideration. However no appointmeqt was
made. Hence the present application.
2. Heard Mr M. Chanda, learned counsel abpearing on

o

behalf of the applicant ‘and Mr A. Deb ROy, learned Sr.

z.G.S.C.,Mr Chanda submits that the applicant being one of
the members of the family and eligible for appocintment he
ought to be appointed. Mr Chanda further submits that the
deceased Ali was not married at the time of his death and the
present applicant is one of hisAnext kins. As the authority
has not made any appointment, thé present application has

been filed.

'3. Inﬂue course the respondents have entered appearance.
However, no writtén statement has beep filed. Mr Chanda today
pléced before us a communication‘whérein it is mentiqgned thét
the casé of the applicant was under consideration. I
requested the learned Sr..C}G.S.C.'to produce the records. Mr

‘ : - , .

Deb Roy informs that in spite of his Best‘effqrts he could

not obtain the records.

4.. Cénsidering the facts and circumstances of the case I
dispose of this application with‘direction to the respondents
to give appointment to the applicant if the applicant is
found suitable and if no post is available he shall be
appoiﬁted as and when such post is available. The respéndents
shall make éhdeavour to appoint him as early as possible at-
any rate Within a périod of six months from the date of
receipt fo this order.

5. The application is accordingly disposed of. No order

as to costs. .

( D. N. BARUAH )
VICE-CHAIRMAN
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The Union of India,

represented by the Secretary,
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e ﬁﬁﬁﬁ#%#ﬂﬁ{, New Delhi.

e Director bDeneral,

Army Head Buarter,
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. Jaial Ali.
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af oftice {(name & staltion)

in which employed i

(vi} Address for ssrvice nt ri. Union of Ingia;repra-

rotice. sented by the Secy. Home

Department New Delhi-il.
7, Director General;
Army Head Buarter,GMGED .
Branch, New Delhi-11.
%, Deputy Commandant,
N -
L]

H1E Company Sena bDeva
Corps (Purti) Frakar'bF/
1T COY ASC (BUPTYPE'FS
C/0 9% apd.

%, Farticular of the order dgainst which aphlication

The
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pplication is against the following:-

(iy Order No.  —— . With reference to Annexure
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Contd. .. 4.
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o compassionate ground ro e son or daughter oF  NE

relative of a Government servant who died in harn
including  death by su igide, having his Family

of assistance, when there is

immadiately nNE

That, there is a provision for appointment

CEL

other  earning  membsr in the Faymily. Instructions

CErom time to time laying  down

the

principles to be falliowed in making compassionate

appointments  of Cmons/daughters/near  relatives

deceased government servante.

- t
fe) C That the applicant submits that he

has

passed the B.A. Final Cwamination fFrom B.H.B.Dollege,
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the respondent Ne.2 and I to appeint him in any

T1E 0 COY O ASC  (BUR) TYFE *F'. On several occasion

YeEar

e

that

the

this

by,
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Fiting application and the re pepondents authority also

showing their interst to absorbe the applicant in
CoY o ABD (BUF) TYRE YFY. O several pooasion the  aw
thm%ity concerned as wﬂ the applicant  to sunply
mecensary documents  For his appointment  and the
appli irant  aleso suppliied all such papers hefore  the

concerning aunthority in time.

The copy of the said corresponding

snnexed herewith and mar bed
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() That the humbie applicant

that although the applicant supnlisd all necsssary
w § L ]

documents  For his agpmintmemt in the 313 COY CC

(auFy  TYPE YT on compassionate ground the respo i

pplicant, so, this

a4

ente till date not appointed the &
applicant  Flled thisz apeal petition before this

Hen ble Tribunal for ends of justice.
7 Daetails of the remedlies exhausted -

The applicant  after death of his  elder

ey

wodent No. &

hrother Ajit All, applied pefore the res

and 3 to appoint him on conpassionate ground in F1E

cvo gt till date the respondents

Loy ABD (BUP)TYRES

Cdig not consider Nis prayer.

ar  pending

~by
a
et
i
™
Tonden

e %)
LA
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Matters not previously

with any obher Court

Contde .7
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The applicant furither declares that he had
not prévimu%iy i led HYAuUﬁjlf &t i nq writ petition
ar suit r@ga}diﬁg the matter in re%péct of which this
appiicatimm_ha% heen made before any court of law  or
aﬁy,atﬁﬁr.&uthﬁriﬁy oy any obther Bench of the Tribue

nal  and nor any suaocky ﬂpﬁ ication, wrift petition or

suit ie pending before any of them.
9. Feliedis) soughti-

T wview of the facts mentioned in para é

+
o’
it

above  the applicant prays for

¥

following

relief{s)y~

{i) That the applicant is the brother of the
Late Ajit ALL Ex-FMT/MIAZ/DO0R-NO. 6402686 E13 COVY
NG (SUFYTYREYFRY L0 99 6F0 who died inharness  on

11.7.91, and after the death of his brother, the

'mmp13 cant aoplied for hise appointment on compassiante

ground inthe J13% COY ABC (QUP}TYFE RS, But till date
the authority cmnc@&ﬂﬁd did mot appoint bim on come
aszionate ground. The humbie applicant prays  that
this Hom ' ble Tribunal is kind enaugh to divect there—

incany post o under

appoint the app

G
femat
=
;

(BUF} TYPE "FY on compassionate ground.

P, . Interim order, if any prayed for.

1. Does not arise.
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. Date of lssue of Fostal order{s) 9 ~1 0~ 9’{
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VERIFICATION

3

T.Md. Jalal Ali,; son of Late Somser Ali, aged aboub

o

28 years working as wxx in the office of wmuw resident

of village Bhahara, F.0.8arupete,District Barpsta  do
hereby verify that the contents of parap;z}%)ujgj}%ﬁg 9 e
true to my personal knowledge and para %g

: helisved to be true on legal advise and that 1 have

net suppressed any material Fact. ‘

- Tl R

- ' Signature of the Applicant.

The Registrar
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PO. SARUPETA
Dist. Barpeta, Assam,

e,,luo m to certx%y that \Shrl/g_;—iﬂ—f4 72// / _/(/0 /7£/
l . was <« St“de“t cz d‘é'—tg'/‘q- C;g {)/Zc vy class

‘ﬁf‘ﬂzé @ouege durimg the Secasion 199/“’7%,

f afv{e,g_,,tlse appeared at and raéded/w#da the =, /27
//:r);»/’Zr/ ___“%mul ‘t;\ammaftcnf c& the c;@,_ﬂf Q <= (Dcmmii/(,yauha

, Cuniuemiéy under Rollf- "‘7//2;’()'2«:,4/ S in the year 19 92 Hel Sk
) - ." * - - - ’ ) ’ = T l
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. REGISTERED BY POST V4
Jr ' ) 313 Coy ASC (Sup) Tyse °'F°*
L | /0 99 APO
5T78/Civ/P B |\ rew 95

. s .
widow Smt-Nekjon Biki
Mother of Iate Ajit Ald
vill = Kahaxa - .
po- « Sarupsta

ja¢ ~ Barpeta (Assam) . -
~_“pin - 781318 S

PRAYER FOR FAMIIY PENSION/CCMPASS ICNATE
APDOINTMENT OF MY SON MD_JAIAL ALI

1,‘ Refer to your Application No 6402686/ Late/AD/13/95
dated @4 Jan 95 reeaived on 01 Feb 95,

2. Your case ig under cons dderat fon, you are requested
to forward the following documents at an early date for
our onward sukmission to higher Headgquarters duly completed 3

{(2) Thcome certificate attested by Ist Class
. . magistrate insguintruplicate,-. .

(3) School cert ificate, ment ioned in your akove

quoted applicaticn in para 6 (a) to (¢) (In original)

alengwith photo copy in quintruplicate, ’

s
A

(¢) Affidevit copyiin quintruplicate.

(@) * A fresh application from the individual fe Md,
Jalal Ali in quintruplicate.

(e} mst certificate in guintruplicate,
(f) . Birth certificate in quintruplicate,

3., An early action is .réquested please,

) ‘ , . ‘Adm Offr
' Copy_to &~ /\ ‘ for Comét
HO 161 Ared (scf) = For iafo wrt above oted application.
: 090 9% APO ' . T e

\ .
‘ i i . . : 14 WWWMM.,_‘_ . «®



‘ ‘ . 4
- /s : /4/;/‘)" {“ .

. ot s Taate 2l '\,‘;’*
313 Coy ASC (Lup) Typa"k '
- C/Q@ 99 APO
~

570/Civ/P - iZL/:S{kpr 95
. i W . - [}

HWadouw 8wt Nekjon LBibd

Hothowr'of Lante Ajstalg

' «~ Lahara - d
-~ sarupe fa
“istt = Perpetn ,
Yin = 781318 w* ) o B ,

. f..!...* ‘“..JW ..._.......100“ %—M :

de  Refor to HQ 101 Area lotter No 36287/A/Civ/aTi2
= ddted L0 Apr 98 and your appiication No 6402686/La to/:\!\/13/95
dafud 04 J:\n 83 received on 0L Fal 95» _ , -

. 2o EFour case 1 under considera tion hence you are reqested
to forwnrdan the following documents complete in all respeati
at lhe .oarlies t to this office for our further neage.sary '
d(.. u,on $= . Y . 4 l.r'

Y .

(a) Incoma carf‘lticate duly - af*estocn by lst class

o nagistrate in” quintruplicute.

S 4
(L) School certifgonte 1n originnl nenttoned in para
¢.{n) to (c) youx above qucfed applicatione Also
. ploase forwird five photosinto copies of the snmw.
.~ .

(¢) Five copies of afiidevit.

[ t L

(@) Pive copiés of firesh applicotion from #d Jalal Als
. R - - - E ' s i ¥ -
(e/- Fivo copies of Cagt Certificn ta,

(:) Five co_ps.as of ’Blrﬁa Cettiucnfﬁ.

LE

"Ye¢ You are re iuebted fnr enrly forw.xrding of above
Mt tiOue( docunentis,:

DR ﬂ&"

i .. ot i, : . {n Muh&n )
T T Lt Coz
) . oy by Comdt .

‘ . ) : for Ufig Comat '
Copy to 1~ - |
H 101 Area (LT = for info wrt your letter N, Jﬂd&?/A/Liv/

C/0 99 APQ 5T=12 dated 10 Apr 95
i : %
Saghu/ _



' Armp T - 2 .

S - Rechpstep Ep WY Posy” ‘?7
ot - 1' 313 Company Sena Seva Corps
! _ (Purti) prakar tpt .

' 313 Coy A3C (Sup) Type ‘F‘

= _ C/0 99 ARQ
P - :

| 579/Clv/p | [g—-l\ug 95

l ' .
. MDD, Jalal Al .

y . /0 late Afit AlQ
/ Vill ~ Kahara _ : _
’ ‘ PO~ Barupeta A

Digtte B«“rm-ta (Bssem)
Pim - 781 318

EMELOYMENT &..:SI'_S_Q'AT’C*‘ ’10 IHE DEP: ANDENTS OF
T"EL'J\S"T‘ GovT DR ENAIRE U NICTIN B B33

3

3
o Ref HJY 101 Avea letter Wo 36287 /Civ S /5012 A .
11 Aug 950
2o Youw ars mquas'ted to forward the following documant $w c&:}’

in originxl s+ the earliest for our further necessery action

please, /
‘ Court Affisavit

{s)
(k) Educatien Care2ficqe \/
(&) Income @piifinet N

<3

'3, 2m 22rily:aetiom is requested,
NS
( A K Mehta )
It Col
Dy Comdt
— for Offg Comdt
N
Y |
o Ut ¢
S NP o Nl
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13! Ref.your M0 letter No 36287/ST12(Civ) dt 29. Wev 95.

29 A Copy of séo 14'/76 regardin cp.xal~ ‘ equir
g ification r @

for a Fire Mand Gde=II and fitnes: certificate, (Medical

_Cert att) as per ser No 7, Note II of the ibid SRO in

| 'iﬁgegtnigf’zhgx M4 gﬁa}w M..ti Ji’? Late QPM Ajit Al of

‘desired pleasey ; ¥ s n e icate o8

37 Please ack.
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